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Parole
[Shri Balgovind Verma].

called retainer allowance, but that re-
tainer allowance is not given to the
people who work in these cane co-
operatives. I think that the Labour
Ministry should make some provision
in this regard because these labourers
too deserve it. If the labourers in the
sugar factories can get the retainer
allowance for the rest of the year,
why should the labourers employed in
the cane co-operatives not get this
benefit? It they raise this question
they are penalised there. Angd they
cannot appeal to the courts also if
they are punished.

Therefore, it is up to the Labour
Ministry to see that such things are
done away with, and an honourable
way of life is guaranteed to all those
who are engaged in this industry.

RELEASE OF MEMBERS ON
PAROLE

Mr. Speaker: I have to inform the
House that I have received the fol-
lowing letter dated the 22nd March
1963, from the Superintendent, Central

Prison, Hyderabad:

“I have the honour to inform
you that Shri Kolla Venkaiah,
Member, Lok Sabha, who was de-
tained in te Central Prison,
Hyderabad, under Defence of
India Rules, 1962, was released
from this jail on 15 days’ parole
on the 21st March 1863 at 5.20
PM. on entering a bond for
Rs. 2,000 with two sureties, each
for a like amount to the satisfac-
tion of the Inspector General of
Police.

“He shall surrender to the jail
on the 6th April 1963, before 12.00
noon after the expiry of this parole
period”,

17.21 hrs,
DEMANDS FOR GRANTS—contd,

MiNisTRY OF LOBOUR AND EmMPLOY-
MENT—contd.

The Minister of Planning and Lab-
our and Employment (Shri Nanda):
M.r. Speaker, it is appropriate that the
industrial truce resolution which was
a very early product of the emergency
came to be discussed here. I figured
very prominently in the discussion.
Member after Member who spoke
paid their tributes to the workers for
their magnificent contribution in var-
ious ways and their splendid response
to the challenge with which the
nation was confronteq because of the
Chinese aggression. These tributes
were well-deserved. All those en-
gaged in industry in the country who
have given such a good account of
themselves deserve wel] of us.

At the same time, I heard here and
also outside that there is a certain
amount of feeling of disconterit that
there were violations of this resolu-
tion. These complaints arose largely
from the side of the workers; the
employers also have indicated in a
few places something from their side
too. I do not think that any great
change has occurred, but it is also
true that there are visible signs of
some cases of bad relations. I there-
fore feel very much concerned about
it. Hence I lay stress on one aspect
of whatever has to be done in the field
of labour relations. If anybody has
even the remotest kind of impression
that the emergency is somehow over
and the stress of the emergency is not
there and therefore our enthusiasm, if
it wanes does not matter, he is very
much in the wrong. The emergency
is very much with us now. It has not
receded at all. Therefore, I have to
emphasise this that it is not possible
to go back to the old ways at all; I
am speaking of the whole nation, wor-
kers particularly. There is no going
back. We have to move forward still
further with the things that have been
achieved. We have to enlarge
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very much the great enthusiasm dis-
played and the concrete results ob-
tained. That is the implication of the
challenge we are facing. Emergency
must dominate our thoughts all the
time till such time that we feel that
the menace has gone. We do not know
how long it will take. We must re-
capture that gpirit, that great enthu-
siasm which asserted itself in the early
days of the emergency when the
workers gave a lead. They came to-
gether within a week of the declara-
tion of emergency—all sections of wor-
kers, their representatives, the
tmployers also—and they adopted that
comprehensive resolution covering
every aspect of their duties towards
the industry, the country and the
people. 1 say that without exception
al] the organisations of the workers
awho participated went back into the
country from that conference and they
disseminated the message of the reso-
lution. This gradually had its impact
in various directions. The most out-
standing evidence of that is naturally
what is referred to in the resolution
as industrial peace. That was the first
thing—that is the creation of the
climate. I believe that was very
much necessary—creating a climate
in which there can be a single-mind-
ed and concerted endeavour in sup-
port of the defence of the country.
There were, besides, the steps to be
taken to promote constructive co-
operation. Among those aspects of
co-operation, naturally industria] peace
took the first place. There is a re-
markable evidence of the earnestness
of the working class about their obli-
gations in this stage of emergency.
The provisional monthly average num-
ber of man-days lost before the emer-
gency set in was considerably over
four lakhs. Taking both the State
and Central sectors, it was about
70,000 in November, and 19,000 ‘in
December. In January there was a
slight setback—21,600. Of course gt is
very much better than the previous
average but it should not be 18,000, it
should have become possibly 9,000
and then nothing. That is the real de-
mand of the country and I hope that
we will still be able to put in all the
efforts to bring this about.
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The resolution asked for perfor-
mance in other directions also. The
next thing to industrial peace was in-
dustrial production and more inten-
sive efforts during the normaj period
and partly by extra application also,
one extra hour ‘or two extra hours. All
these things were done in many places
and as a result production not every-
where but in many places increased.
I am not able to bring up figures as
a proof of the great step-up in pro-
duction that has occurred because it
may not really have that accuracy in
relation to the situation but the index
of industrial production increased
from 148.2 in July 1962 to 159.7 in
November, 1962. That is an increase
of a fairly large magnitude. This has
been brought about, as I said, not in
all places because it was not neces-
sary; and some hon. Members said
that “you want more production and
on the other side you find that there
are closures taking place in the textile
industry particularly.” 1 must ex-
plain that the needs of defence are
not spread out over the entire field
of industry. There are specific needs;
greater attention was given to those
needs. There were some special cir-
cumstances which led to a decline in
the demand for cloth and that had
its consequences which have been re-
medied more or less, not completely.
Therefore, these cases of closures in
some places—Amalner was mentioned
—as in Bombay, etc, arise from old
days. Some factories, some mills, are
in such a run down condition,—finan-
cially and technically neglected over
the years—that it is not possible to
see that they will live all the time.
New factories should come in and en-
able the workers to get employment
there. I am only explaining it be-
cause stress was laid that even dur-
ing these days there are some closures
which have occurred.

1 have with me a letter from the
Minister of Defence Production—and
it is heartening to argue how he }3&1
expressed his own views and given in-
formation to us as to what has hap-
pened in that very important sphere.
He has said that labour relations have
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[Shri Nanda]

been entirely harmonious. The at-
mosphere of work is outstandingly
good; there js no idle plant capacity.
“I do not think that we can ask the
workers to work harder than they
have done so far.” The ordnance
factories are all working multiple
shifts, also on holidays and that is
by mutual agreement between mana-
gement and workers. Co-operation in
the matter of careful handling of
machines and proper maintenance has
been without any reservation. There
is also enthusiasm for the workers in
the matter of contribution to the de-
fence fund. He has given certain
figures, both of contribution and of the
increase in production. I do not want
to go into the details as to the steep
rise in production in the ordnance
factories which has occurred within
the period of October and mid-Jan-
uary. These illustrate an important
aspect of the change that has occurred,
and this is certainly the most signi-
ficant direction in which we should
look forward to better resuits.

Shri Priya Gupta: Did the changes
occur much earlier to this resolution,
by your upsurge, the national feeling?

Shri Nanda: 1 am giving informa-
tion about the relevant period after
the emergency, the change that has
occurred during this period. This was
about production.

Then there was the other require-
ment also of this resolution. Before
1 proceed to those other matters, I
may say something further in con-
nection with production. Sentiment
ig not enough. Suitable machinery
has to be set up and that was done
immediately. An Emergency Produc-
tion Committee was set up at the cen-
tre, and later on, and soon enough, all
States have got their emergency pro-
duction committees. The object cer-
tainly is to increase the production to
the maximum extent and also produc-
tivity. That again js not enough. We
should have production committees
at the unit level, at the ecnterprise
level. Day after day, the number of
enterprises which are having emer-
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gency production committees is in-
creasing. My latest information is that
about 336 units have such committees.
The question was, how are these com-
mittees formed, whether INTUC was
consulted and so on. No direction has
been given to consult a particular or-
ganisation or another. Whosoever are
the workers and their leaders in any
unit, they are consulted. If there is
an AITUC union in a Unit, natural-
ly they have to consult the AITUC
Union to get any results there.

Shri Indrajit Gupta: Is it not a
fact that at the enterprise level the
management has been given the dis-
cretion to form a committee on any
ad hoc basis they may choose?

Shri Nanda: That is not the inten-
tion. If anything of that kind has
occurred, that is not the emergency
production committee of our thinking.
Naturally the employer may have to
take a lead, but it has to be in con-
sultation with the people who matter
there in any enterprise.

Shri Indrajit Gupta: Who is res-
ponsible for constituting it?

Shri Nanda: In the emergency
who can go out and constitute it
everywhere? As I have explained,
the employer does take the lead,
but he has to do it in consultation
with and with the consent of the lead-
ing elements of the workers in that
unit. If there is anything else, I may
be informed and certainly I can at-
tend to it.

Connected with this, there are var-
ious other details as to how these
emergency production committees are
functioning. Specialists are being ob-
tained from the private sector also
and chiefly from various international
organisations, who go to the units, see
what is happening there and make
suggestions as to how production can
be improved. That is the practical
and concrete part of it. Studies are
being made for this purpose. This is
about production.
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The Ministry itself has taken up an
accelerated programme of training to
meet the demands of the situation.
Short-term courses in all our indus-
tria] training units are being set up.
Three shifts are being adopted in a
number of places, so that a large num-
ber of additional trained workers
would be available.

It was also mentioneq in the dis-
cussion on price stability that condi-
tions may arise when scarcities will
develop. Therefore, on the one side,
the producer should not exploit the
situation and on the other side the
workers should see that there is grea-
ter production for easing the situation.
After the emergency was declared, the
price level hag rcmained fairly stable.
This is also a matter where we feel a
certain amount of satisfaction. There
are severa] reasons and whatever may
be the reason, as I said in the debate
about prices, there is no reason at all
for being complacent about the situa-
tion, because the strains and stresses
of large defence expenditure are yet
to come in. They are before us and
therefore, very great care has to be
taken to see that the situation does
not deteriorate in this respect.

We took steps to declare a number
of industries as public utility imme-
diately, so that there can be that at-
mosphere and also the acceptance of
obligations as public utility industries
for the purpose of increasing produc-
ton.

There is one thing more about this
emergency which I would like to
state here, i.e., the workers’ contribu-
tion. They have worked better; they
have worked more. They have also
contributed one day’s wages in a
month; sometimes more also. A num-
ber of them have offered their contri-
bution to National Defence Fund.
In the case of offers of work there
have been complaints that in some
cases these were not accepted. It may
pe for technical and other reasons. In
the case of contributions by the wor-
kers, it is really surprising how small
people, Whose incomes are small,
whose incomes are meagre, can find
the heart to give. All the workers
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were in a mood to give anything, much
more than what they have given. 1 do
not wang to say anything or make any
contrast with any other section, but I
can say for the workers that they
have shown an exceedingly great will-
ingness to sacrifice and to give.

There was one complaint about re-
laxation made. It was said that the
legal provisions have been relaxed or
exemptions have been made in the
case of mines and factories so that the
workers could do more work, work on.
holidays and Sundays and do over-
time. That is true, That was done
because the situation required it, But
that wag also done with the consent of
the workers everywhere, If there is
an odd exception anywhere, it is an
exception. But as far as I am aware,
even at the industries level, wherever
this has been done, it has been
done with the consent of the
workers. The workers wanted to
do more than that. But our idea
was that in the mines, particulraly it
was not good to make the workers
work continuously and take away
their holidays altogether. Therefore,
our idea was to bring in more workers
so that the work can continue but
with additional set of workers.

When the hon. Member, Shri Elias,
who spoke first, said something and.
mentioned certain names, you, Sir, in-
formed him that it was really not good
that individual cases were cited of
which no intimation had been given
before. I can inform, Sir, you and the
hon. Member, that we had no such in-
timation at all, But I may also state
mere that only a few days ago I
addressed letters to all the organisa-
tiong of the workers that they should
let me know specific cases where vio-
lation has occurred, where the workers
have not been dealt with fairly. I
have promised therein that each case
would be taken up, and I am going t.
take them up.

Shri Mohammad Elias: What action
have you taken? A number of cases
have been intimated to you. No action
has been taken. You have only re-
produced in the note which you have
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[Shri Mohammag Elias]
circulated the comments which were
received from the employers. You
have not taken a single action.

Shri Namda.; If the hon. Member
refers to the situation in West Bengal,
[ may say that the fact that the whole
note was produced giving the explana-
tion for each item is itself the answer.
It may be that it was obtained imme-
diately from the West Bengal Govern-
ment. That is the basis for further
discussion. We discussed it in the In-
formal Consultative Committee. All
the 50 cases could not be immediately
disposed of. But here is full and
frank information given in our note.
Let us pursue it further, I have asked
the various bodies to give me speci-
fic cases. I again undertake that each
one will be looked into, but I cannot
promise that he may have full satis-
faction. In some of them there may
be some substance, and in those cases
turther action can be taken. A sug-
gestion was made, why not have an-
other tripartite consultation in view of
the fact that these developments have
occurred, I will consider what further
steps we have to take. In any case,
as was suggested by an hon. Member,
[ will, in the first instance, call, after
the receipt of the replies to my letters
asking for full information, the repre-
sentatives of the organisations to meet
me. We shall sit down and look into
each case. Then, we can examine
whatever emerges from it. We can
have a tripartite meeting also; cer-
tainly, there is no objection to a tri-
partite meeting.

Shri Priya Gupta: What about the
Chief Labour inspectors and Regional
Labour inspectors who are not doing
their job? There are violations of the
different Labour Acts.

Shri Nanda: So far as violation of
Acts is concerned, I do not know of
any Act regarding which there is no
violation at all, I have all the infor-
mation with me and it will take me
too long to reproduce them but so far
as the implementation of awards,
agreements and various Acts is con-
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cerned, at least so far as the Centre
is concerned, we have a machinery
called the Evaluation and Implemen-
tation Division, which pursues thesa
matters vigorously andg where every-
thing is taken note of.

Shri Priya Gupta: Only being look-
ed into.

Shri Nanda: I am not able to
satisfy the hon. Member because I do
not know what cxactly he has in mind.
If there is anything in his mind, let
him tell me; I shall look into the mat-
ter. T was not referring to cases
which are being “looked into”; I was
referring to cases where something wag
“done”, where implementation waa
achieved regarding awardg etc. in a
large percentage of cases. And that
is so because we are very keen on im-
plementation. What is the use of our
Acts in the matter of labour if the ad-
ministrative machinery and planning,
to which also reference was made, are
not functioning properly? I know
that in a number of cases things are
not done fully well. We acknowledge
that fact, But, I think fairly good re-
sults have been obtained in most mat-
ters of implementation.

A resolution was brought in the
Rajya Sabha that we should bam
strikes by law, I had made up my
mind not to accept it. When the
workers are so willing and when they
voluntarily want to take upon them-
selves this obligation, why should wa
think of legislation?

Then I shall take up another ques-
tion which I want the hon. Members to
consider, anq that is the responsibi-
lity of this Government for several
things. Sometimes, matters which are
entirely within the sphere of the
States are brought up, mentioned and
laid stress on. All I can do in such
cases is to take note of them and con-
vey the facts and information to the
State Governments. I think T must
make it very clear that for many things
which are happening in the sphere of
field of labour, there is no direct res-
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ponsibility for the Central Govern-
ment. All that we can do in such
cases is, well, render some good advice;
that is all. Therefore, it is better to
keep in view that demarcation clearly.
In the reports hereafter 1 propose to
see that the activities in the Central
sphere are separately shown so that
we can concentrate on them and see
where there is lack of implementation
and soon. As I said, of course, I shall
try to see that in the sphere of States
also things improve.

I want to say here that under the
Constitution, the subject of labour
falls partly in the Union List, partly
in the Concurrent List and, to a cer-
tain cxtent, in the State List. Indus-
trial relations relating to Central
Government employees, railway em-
ployees, banking and insurance come
panies, mines and oil fields and major
ports come in the Union List; the rest
are in the State field. Safety in fac-
tories and the implementation of the
Factories Act are entirely within the
purview of the States; so also social
security. Under the Employees’ State
Insurance Act, there is an autonomocus
corporation and though some functicns
are being performed here, the admi-
nistration of the Act, particulraly the
side of medical benefit is a matter en-
tirely within the sphere of the States;
they are doing it. Similarly, on the
subject of employment, though we
thave certain functions like formulation
of policy, all the employment ex-
ehanges are being looked after by the
States. I felt it was very necessary
to make this clear so that the idea of
responsibility may not be blurred.

There is another angle also from
which we must look at the responsi-
bility of the Labour Ministry. There
js some talk about the shortcomings
of the Ministry of Labour and Em-
ployment. I would just like to tarry
for a moment on this topic. Somebody
asked whether there is socialism here,
whether there is a welfare state here
and what exactly we are doing about
this. Certainly, we are moving to-
wards an economic and social organi-
sation of the country which will cer-
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tainly be socialist. Here I want te
make a clarification. Whether I am a
socialist or not, whether I am a
Gandhian or not is not the point. The
point is that in this country that is
inevitable,

Some people may be frightened by
the word ‘socialism’. That they need
not be. So far as the socialism of my
conception is concerned, it is very
different from the socialism of some
other friends. It has very much a
Gandhian flavour. It will be in
sarvodaya terms. It wil] not possibly
be Marxist or the so-called scientific
socialism, but it will be a socialism
which means the good of everybody.
Particularly that is where the welfare
state comes in. I am looking forward
to this so that very soon every family
in the country has a certain minimum
of the five needs of life, namely, food,
clothing, education, health and shelter.
That is what we have to do. There it
is that what the working class is
trying to do is relevant.

How is this to be achieved? It will
be achieved through work, through
more production and greater effort on
the part of everybody. I am looking
at the emergency that is there as a
great opportunity for us to lift things
to a much higher level. I find that
already those inhibitions about in-
creased production or productivity and
rationalisation among the workers
have completely gone. Already we
are moving towards rationalisation etec.
It this spirit stays, as it should, we
will have a period which will have
changed both the climate and the
actual results that have to ensue in
terms of production etc,

I was saying about the Ministry’s
responsibility for employment. Em-
ployment is the result of the total
economic activity in the country.
The Ministry cannot generate new
employment. Its job is to see that the
employment opportunities which arise
are rationally distributed and are
fully utilised through the various ex-
changes and other machinery, 1
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[Shri Nanda]

believe, it is trying to do this job
better and better. Then, I will be
asked as to who else is responsible for
employment. There in another capa-
city I have to stand and say why em-
ployment is not more. It is planning
that has to produce more employment
and employment is increasing in this
country.

When we are talking of unemploy-
ment, we must also be sure that it is
not that employment has not increas-
ed, Employment has increased consi-
derably. The overall increase in both
the sectors in the current year, that
is, 1962, has been 3'7 per cent. Taking
{actories, mines, plantations, Railways
elc., the increase has been about 17
lakhs between 1951 and 1961. Simul-
taneously with the increase that has
occurred in the labour force this
appears to be a small figure, but look
at the investments which are needed
in order to bring about this result.
Then we will see that this certainly
is no mean achievement because in
factory-industries, particularly, in
large-scale. ...

Shri Mohammad Elias: How much
has unemployment increased during
this period?

Shri Nanda: 1 am going to say
something about that. But first I was
laying stress on the fact that both in
the public sector and in the private
sector every year there is an increase
in employment. The volume of em-
pioyment has been increasing.

Shri Mohammad Elias: How much
has unemployment increased?

Shri Nanda: At the same time, as
the hon. Member will immediately tell
me—he is very anxious to remind me;
I do not need to wait for that from
him—I will myself acknowledge the
fact that unemployment as is evid-
enced by the figures on the live regis-
ter is mounting, every year about 20
{0 24 per cent increase on the live
register.
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Shri Priya Gupta: In case no im-
provement can be done, it is no use
keeping this Ministry; the work may
be distributed to the Ministries con-
cerned.

Shri Nanda: The problem of plan-
ning is there; also the question of
economic progress. It is a question
both of pattern of production as well
as the rate of increase, of economic
growth.

Shri P. K. Ghosh: Can’t the Minis-
try advise the other Ministries ways
and means of better employment?

An Hon. Member: That they are
doing.

Shri Nanda: [ answer for all the
Ministries. As somebody to do with
planning, I answer for all the Minis-
tries, that plans have been laid out,
{airly large programmes. Some
people feel that these plans are too
big. They are not too big at all. May
be, to an extent, the progress is
somewhat halting. It might have
been possible to do better even with
these investments I acknowledge
that. With  better implcmentation
some better results could have been
achieved in terms of increase in em-
ployment. That would have been a
some difference. The real thing is,
hcw much more of investments can be
made which depend considerably on
foreign exchange and foreign aid. It
is also that when we talk of big things
in the line of industries there was no
experience in this country. When we
say there is delay we have to keep in
view that of new big things there was
not enough experience: how to pro-
cess these matters, how to see that
estimates are accurate and various
stepg are taken in time,

This progress has not been com-
mensurate with the requirements.
What more could be done: how do
we do it? There was a suggestion
from a quarter to have more cottage
industries, and all that, I am a per-
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son whose loyalty to the ideas which
favour cottage industries and small-
scale industries are well known. But,
ihere is a sense of proportion about
these things. We are doing a good
deal about that. If you have all cot-
tage industries and none of these big
things, there will be no cottage in-
dustries. How could we subsidise, how
are these people going to be main-
tained?

Shri P. K. Ghosh: If we do not give
scope to cottage industries to come
in competition with big industries,
ultimately, they will perish.

Shri Nanda: This is not a debate
on planning. I will not enter into
the question and I will not explain
at areat lengih about the relative
position of the industries. I will ex-
vlain two di eclicas in  which em-
ployrient is sought to be enlarged
very much. First rural works: that
is special programmes have already
been launched in rural areas outside
the plan by which the production
potential is developed in areas where
there is a larger incidence of unem-
ployment so that unemployment need
not be a perpetual burden on the re-
sources of ine community and the
resources of thai area themselves de-
velop. That is one direction. The
olner i»—iL 15 also a very important
new development—a new view is
being taken of rural industrialisation.
Let us have all these small techni-
ques; but these techniques are not
going to be the answer of the future
problem of unemployment. Because,
the workers are not going to be con-
tent with six annas or 8 annas. They
want more. It is not possible to give
more with just manual techniques.
There has to be the help of science, of
technology to the small man, to the
man who works in the cottage. This is
the new prc -amme being ushered in.
Some steps have been taken about it.
Various 1ural industrial projects are
going to be started. where, appro-
priate to the condition of eacl'} area,
jndustries will be developed thh. the
help of power, and small machines.
That is the answer to the problem of
unemployment. I cannot say how

CHAITRA 6, 1885 (SAKA)

for Grants 6553

long it is going to take, because while
we may have some control in the
Planning Commission over invest-
ments, we have no control, and we
are helpless so far as the other part
of it is concerned which absorbs
whatever new incomes arise, namely
the increase in population. If the
population jumps up from one per
cent rate of increase to two per cent
rate of increase, then whatever we do
is simply sucked up. That is why, of
course, the family planning pro-
grammes and other things are being
undertaken. But these are the
adverse factors in the situation retard-
ing the growth of the per capita
income and, therefore, also the
resources for investments.

18 hrs,

Having given information about
employment, I shall now take yp the
question of wages because that also
was referred to by many hon. Mem-
bers. In the case of wages, the first
and the most important considera-
tion is that wages should be certain-
ly fair to the workers and yet not so
burdensome to the industry as to
act as a drag on the progress of the
industry. I may state here very
clearly and very emphatically that if
anybody carries an impression or
there are any misgivings in the
country in any quarter that the wages
in this country are excessive he is
totally wrong. I have been looking
into it day after day . . .

Shri Kashi Ram Gupta: Is the
House sitting beyond 6 p.M. Sir?

Mr. Speaker: Yes, till the hon.
Minister finishes.

Shri C. K. Bhattacharyya (Raiganj):
If the interruptions are allowed to
go on, the hon. Minister will go on
for an hour more, I believe, But
there has been no extension of time
by the Chair today.

Mr. Speaker: Therefore, I presume
that the House would agree with me
that we should allow the hon, Minis-
ter to conclude his speech. Now, I
can get the sense of the House.
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Shri Kashi Ram Gupta: Why not
eontinue it tomorrow?
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Shri Gauri Shankar Kakkar (Fateh-

pur): The hon. Minister may speak

first tomorrow. The reply may be
postponed for tomorrow.

Mr. Speaker: I should like that un-
Jess he wishes to continue. But I
would like him to continue and
conclude his speech.

Shri Nanda: I can go on, but I do
not know if the Members are of a
different mind.

Mr, Speaker: I can persuade hon
Members, if the hon. Minister wants
to continue.

Shri Nanda: I would like to conti-
nue, but . . .

Shri R. S. Pandey: I would like to
request you to have the reply post-
poned for tomorrow, because if the
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hon. Minister speaks tomorrow, we
shall get a more detailed speech from
him. Today, everybody is willing to
go already. Since this is a very
important subject, the reply may be
postponed for tomorrow.

Mr. Speaker: My fear is that to-
morrow we have to take up the
Demands of the Home Ministry, and
there would be a greater pressure of
Members who would be wanting to
speak, and probably we may have to
sit very late tomorrow evening. That
was my fear.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
The hon. Minister of Labour and
Employment and Planning says that
he requires 40 minutes more, I do
not know for how long more the
House would like to sit today.

Mr, Speaker: If the House agrees to
sit I have no objection.

Shri Satya Narayan Sinha: But my
difficulty. will be this........

Mr. Speaker: If the hon. Minister
of Parliamentary Affairs wants that
we should adjourn, I have no objec-
tion.

Shri Satya Narayan Sinha: All that
I say is that when the Demands will
be put to vote, there must be quorum.

Mr. Speaker: If it is only a question
of the vote to be taken that can be
done tomorrow.

Shri Satya Narayan Sinha: Yes,
that is right. Then, there is no diffi-
culty. I agree to that. Let the hon.
Minister finish his speech by taking
49 minutes more, but let the Demands
¥ put to vote tomorrow morning.

= AT : T AT HZRA FA
TAT AT AT T, A "= gy

oY ST oI ATAT : TR 9 FA
I FAT AN QR F A7 I

Shri Nanda: Then, I shall be consi-
derate to the Members and take less
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time, If I had the freedom to conti-
nue tomorrow, I would have taken a
little more time, but I would like to
compress all that I have to say, since
I have to continue today.

1 have first cleared the ground for
a view to be taken about wage policy
in the future. 1 said that wages are
not excessive in the sense that wage
increases which have occurred during
this period are just in line with the
increase in the per capita national
income, just about that, but they are
behind the increase in productivity.

Mr. Speaker: When I said that vote
might be taken tomorrow, it did not
mean that Members could slip away
and I should be the only listener left.
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Shri C. K. Bhattacharyya: The hon.
Minister is now on one of the most
important topics of his speech, He
should be provided with a larger
audience.

Some Hon. Members: Yes.

Mr, Speaker: Would he like to
continue tomorrow?

Shri Nanda: Yes.

Mr., Speaker: Then we adjourn
now.
18.07 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
March 28, 1963/Chaitra 7, 1885 (Saka).



